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circumstances of the case, hence it is worth as well as justifiable to include KBL

among the array of parties to arrive at a justifiable decision. The Application is

therefore allowed. The Petitioner cnn amend the Petition only to the extent of

including KBL as a Respondent subject to the condition that this decision shall

not adversely prejudice the merlts of the Respondent. At this juncture it is

worth to mention that a lvliscellaneous Application filed by the Respondent

challenging the maintainability of the Petition is pending for disposal and the

factual as well as legal questions raised therein are yet to be decided. As a

result, this Application is hereby allowed subject to the observations made

hereinabove.

4. To complete the pleadings in the main Petition the Respondents are permitted

to flle reply within 2 weeks' time and thereafter the Petitioner, if deemed fit,

can file Rejoinder within 2 weeK thereafter. Respondent No.2 is seeking leave

to annexe certain documents with a reply already submitted. Permission is

granted.

5. lvlatter is now listed for 4s September, 2017.

RAVIKU
Member (Technical)

Date : 27.07.2017

M.K. SHRAWAT
Member (Judicial)
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